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Osde 270 of 2002

)

. .

27.{%9»02%\425\9\3‘ Mr.A.Almed learned counsel for

to

N b'w'htﬁ-un' &Y crke wez it

’ vnk,ii-:w N

the applicant and Mr.A.Deb ROy, SreCG.5.Cs
£or the Respondent se
Application is admitted, Call: for( 5
bgcénda.»&etamble by four weeks,
_ List on 8411.02 for £iling of
- written statement and further orderse
__In, the meantime. t'.he interim order dated

390300! shall continne.
. t
. : |
‘»,}'
emb
Heard Mr. Al Ahmed, learned counsel i’La
~the applicants and also Mr. A.Deb 'oy,

sarned Sr. C.G.S. C for the responder

of
, Tn this application
.ssalled the order dated

recovery -

17.7.2002 he Deputy Director,
Offlce of QPWD,
ehe L 14 rrpoﬁé’éi%

-Qt entltled ‘the Special Duty A
. they * fulfill  the

waw@

conditions




P | " O0.A No, 270/2002.
“ . . A ‘ ,b

A . Y 8.11.02 Heard Mr, A.Ahmed,

learned
. _ counsel for the applicants and also

Mr. A.Deb Roy, learned Sr. C.G.S.C.
for the respondents and also perused
the written statement submitted by the

respondents

1 .

C The issue relates to recovery of
. W
/4, l/’ , Special Duty Allowance. In this
/_.‘.__.—-———‘——" . [} .

C€>7f jQ\;ZL’ ﬁM&%k«, application the aplicants have
A ‘ faﬁé: assailed the order dated 17.7.2002
Ao, Seet Ke? issued by the Deputy Director, Office
B ({W Jrtnp of the Chief Engineer (NEZ), CPWD,
°_'L : e Shillong. 1In view of +the settled
L y s fo A KVQL&”’ position the employees of the North
— AA;iL7 . Eastern Region are not entitled the
é;{fp Special Duty Allowance, unless they

fulfill the conditions stipulated in °
P ' the orders issued by the Ministry
L - concerned. The Office memorandum in
* o o | question dated 17.7.2002 has clarified
| the said position. However, direction
A of the authority to recover the SDA
; paid already is seemingly
ﬁ _ unsustainable. The persons concerned
? were already paid SDA by the authority-~;;
f and it will not be appropriate to
! recover the same restrospectively.
Accordingly, respondents are directed
: . not to recover the amount paid already
[ ' as SDA to the concerned applicants.
Subject to the observation made

above, the application is disposed of.
No order as to costs.

Vice-Chairman
l.ﬁ o " .
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IN THE CENTRAL>QDNINI$TRQTIUE TRIBUNMAL ,

GUWAHATI HENCH,<EUN§HATI, : y,

(AN APFLICATION UNDER SECTION OF 19 OF THE
CENTRAL ADMINISTRATIVE TRIEUNAL ACT 1985)

ORIGINAL -QPP-;,,}:c:m“I'cn\J‘NQ,Q?O OF 2002.

The bentral-Publiﬁ Works

Depakﬁmant Class—IV Staff Linion,

éuwahati Branch, Guwahati. ﬁ
' ~fpplicants.

~Versus- |

The Union of India - ' )

,% Others o : ~Respondents

I N D E | X

81 .No. Farticulars - Fage No.

b
t«.l =

"v(f::‘,f

7.

27

- Application: , 1 to'L

L

NMerification e " fe
Annexure- A DR M&%@v\w
Annexure— B — V] -
Arnexure— O . \)\ 22 N
Annexure— I ‘,ﬁu ce 0

. ' . . /}\'L’
Annexure- B Lo - -~ QQT‘{@ 2%
AirPresastnays F | o .
Amaesiare wali

Riled by

£

MAetvorate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATIT BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTION OF 19 OF THE

CENTRAL. QQMINIQTRQTIVE TRIBUNAL ACT 1985}

v

ORIGINAL APPLICATION NQ. 9\70 OF 2ee2. —

EETWEEN

11 The Central Fublic Works
Department -

Guwahati Branch, Guwahati.

=1 Sri kaliram Boro,
The Central Fublic Works
L .U@partment,ﬂ

b ' Guwahati Branch, Buwahati.

Class~IV  Gtaff

Secretary,

Class-IV Sta
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Linion,

Union,

Applicants,

' ~AND-

11 The Union of India represented

the Secretary to the Government

by
of

India Ministry of Urban ﬁ{faiﬁa MNew

Delhi-110@11.

21 The Director General (Works) Fﬁntrﬁi
= oot Yin &

Fublic Wik g

Bhawan, New ﬁelhi~ 1ip@g

Dapartment,

Nirmans

4
~
-~
7

4

’




"1,%3

31 The gdditional Director General of
Works, Eastern Region, C.F.W.D.,

Miram Palace, Folkata-2@,
_ ' /
47 The Chief Engineer, ’
| North Eastern Zone,
Central Fublic Works Department,
Cleaves Colony,

Shillong—3.

Gl The Senior Accounts Officer,
Fay and Accounts Office,
M.ELZ., Central Fublic Works
Depaftment, Raja VYilla,

;- Malki Point; Shillong-1.

~Respondents.

~

DETAILS OF THE AFPFLICATION N

11 FARTICULARSG ~OF .THE  ORDER  AGAINST  WITH
THE AFFLICATION IS MADE: ' )

This application is made against gppugnﬁd

order of recovery of payment ,of Special Duty

‘Bl lowance, in Shart, S.DJA. vide Office Order No.

71/2/2802~Admn dated AT7-@7-2002 issued by the

| mf#ice.mf the Chief Engineer (NEZ) Shillong.

5 JURISDICTION OF THE TRIBUNAL

—



£

" The applicant declares that -the subject
matter | of the -inétant application Is within  the

. ~
Jurisdiction -of the Hon'ble Tribunal.

%3 LIMITATION

.-

The applicant further declares that the

i

&

subject  matter of  the instant application is

within  the limitation pr@%cribéd under section 21

£af théiﬁdminiétrative Tribunal Act 198%.

41 FACTS. OF THE CASE /

~

Factse of the case in brief are given

Chelow: ' - . : i

4.11 - That your humble 'apﬁlicantﬁ are citizens
of India and as such, they are entitled to all

ricghts and  privileges guarantesd untler the

Constitution ef India. The asplicant' No. 1 is &

recognized - Association named as . the  Central
Fublic Works ' Department Class—IY  Stasf Union;'

Guwahati Branch, Guwahati. The applicant No. 2 is

A

. ~N .
authorized to file this application on behalf of .

Cthe members of the ﬁszgciatimﬁ;

A copy of list of the members of The
Central - Public Works ﬁeparﬁmemt‘ Class—-IV
Bratf Qniong ABuwahati ‘B#anch5- CGuwahati
is  annexed hereto and the same is marked

g 7 as fnngxure—o.



SR SR

4;2] That your applicanfﬁ beg to state that

e the an relief

grievances

prayed in this
. ) ] £
application, are common, therefore, they pray  for
grant of permission under Section 455«

d =]

al o’ the
_Céﬂtrai'

ﬁdminiétrative.' Tribunal (Frocedure)
.PUIEE, 1987 to move thi.s aﬁplication.jﬂintlw.

4,37 fhat; all the members of  the ﬁ%gociation
including the applicant No.

posted

o are «erving  and -
in

diffe%ent

otfices under * the
Administrative Control of the Diféctmrn.ﬁaﬁeral' of
Works, Central . Fublic WQFRQ' Department, New
Delhi. | e

4.471 'That the Government of

India, Ministry
of Finance, Departhent of Expenditure gfanted
certaln imﬁrééementat and .facilitieﬁ ot The
Central \vaernmant. Civilian Employees aof - the
Central Gavmrnment gerving An the 'ﬁtate% .‘and'
Union |

Territories of MNorth Eastern Fegion vide
POt fice

Memorandum  No. 2@@14f3!83“19 dated 14-12-

19850 In Clause—11 of Cthe  said office memorandum
y Special, (Duty)  Allowance

was  granted to Central
}éﬁmvernmﬁnt Civilian Employees, who have ‘all Ingia
P Transfer Liability.

%4HE That after Cissuance of  the  aforesaid
0ffice Memorandum dated 14-12-1983 the

members of
! ) -
§ . o -
M he aforesaid Association approached
B s ’ .

the local
_%uthoritiaﬁ {Ur‘payment of Special (Suty)
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They - demanded

-

Allowance in  terms of U¥¥ice Memorandum Dated 14—
the applicants, id.e., the member's of
ful€illed the oriteria

14-12-1983,

L 2-198%  as

t e atoresaid Association

Officre Memo dated

laid down in the
Special {Duty)

for payment of

Allowance and accordingly the auwthority had paid
them. '

That another D%Fice Memorandum  No. Fu o .

11 (2 /97-E 11 (B) -dated 22-87-1998 was issued' by

the Ministery of Finahce, Department of
Eupenditure, Government of India extended the
Special {Duty’ allowance to the Central

at Sikkim.  Inm  _this

Government employees posted &t

circular  payment of Special (Duty) Allowance at

Ceiling of R, 120@/7- has also been withdrawn.
4,461

that the members of

That the present applicants  beg to state

the aforesaid Association are

saddled with A1l India Transfer Liability in

terms of their offer of appointmentv and with this
: )

said liabilities they ‘- have received the offer of

awpoinfment' and joined tge service of | the

respondents. Be it stated that, mst o f the
. N

mambers ot the Association nlyl rnumbers of.

oocasions are bheing tranaferwed\ "outside of the!

Morth Eastern Region. Theretore, the applicants

are in  practice- saddled with all India Trénmf@r

iiability and in terms ot O0Ffice Memorandum  dated
14-12-198%  they are legally entitled for grant éf
{(Duity) Allm&anﬁeﬁ.

-

Special
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4.7  That YO applicanté ..$urth@r bergy to

state that the  payment of Bpecial 0 (Thaty)

Al lowance has been  granted fto  the  applicants by

the Respondents after baingl satisfied with all

the éppliaénta. A1l the applicants are lmgally

entitled and ‘éligible for grant of Special (Dut?)

Allowance in  terms of Office Memorandum @ dated 14—

\
1?%19835 R2i-12-1788 and 22-BT7 1998 angd>  acoor-
Allowance has
: \
‘th@

dingly payment of Special (Duty)

been  continued and paid to  the members of

aforesaid Association.

Atter  that, %he. Office of the FRespondent

Mo. 4 dssued the Office Memorandum No. 71/2/20072-

Gdmn., dated 17-@07-2082 to  take necessary  action

&llowance from

for 'recmvwry of Spedialv {Duty)
S

iﬁ@ligiblm'ﬁermmnz with effect from, R6-10-2001.

Annexure-B iz the photo copy of Office

- Memorandum  dated 17-@Q72002 issued by the

Office of the Fespondent No. 4.

4,871 That  vyour

the béym@ni “of Special }Qty Allmwaﬁcm waﬁ. macde to
the  applicants with effect From @1-11-19823 o
from .
thig D@partm@nt,_ The FPayment = of Special (Duty)

Allowance . is made to  the applicants  oply after
full satisfaction of  the Respondents. Mo the
Respondents have issusd the recovery order of

»

applicants beg to state that

the respective dates of their jeoining in

»



Special (Duty) Allowance. Qs such, the act of the
respondents \ is arbitrary regarding recovery 54
payment  of Special Dﬁty Afllowance. Az such, the
Hon'ble Tribumal may . he pleased to  direct the

Respondents not to make any recovery of ary

amount  of  the Special (Duty) Allowance, which has

been paid by the Respondents to the applicant.

4.9] That vyour applicant begs to state that
in  other similar cases filed before the Hon'ble
Central  Administrative Tribunal, Guwahati Bench

and in  the Hon'ble GBGauhati High Court as well as

in the Supreme  Court  of India the said Courts it

was  held that +the Union of India is not entitled

for recovery of &MYy amount of Special Duty
Al lowance From the applicants. Moreover, the

‘Honble  courts  held that  the recovery  order  can

have only prospective effect so  in the instant
Case the Respondents cannot recover the  said
Special Puty Allowance prior to their reCcovery

arder dated 17-@7-2000,

Annexures-C, D, E, F and 6 are photo-
copies  of  some  of  judgments passed by

e Hon' ble Central - Aodministrative

Tribunal, Guwahati Bench, “Hon ble

Dauhati High Court arcl also by the
HMon‘ble Supr@ma Court of India.
N
4.181 That vyour applicant begs to state that

the Respondente have already made some FECOVENY



}
h

from Guwahati> Electr%aar Division No. II, Tezpur
Central . Electrical Diviéian;' Central Public Works
Departm&nt{v Henaéa it is  now necessary for  the
capplicants to get an interim order . from  this
Hon"ble Centrél Adminiﬁtrativel> frihunal for:

protection of their rights. o ‘

C4.111 0 That the applicant begs to state rtﬁat'

under « the facts and  circumstances mentioned

above, - finding 1o other aiterhativmg the

- applicant approached this Hon'ble  Tribunal for

;pwmﬁéwtfan of their rights and interest thfmugh
this mrig;nalr application. This Hon' ble Tyibunaﬁ
may  be pleased to stay thg ) immugnad reECOVErY
aorder lssued uhder Office Memorandum Hé.?lfﬂfﬂ@@?
—Admn.  Dated 17-@7-2002 as an  interim measure 'ahd
further bé pleased Cto set aside and quaﬁh’ fha
Office Memorandum dated 17-07-2002 at Annexure-B.

\

4.12 - That _ your appiicéntﬁ sutbmit that .they

have got  reason fo  believe that the FRespondents

are resorting the colorable exercise of poweEr ,
4.1% That  your  applicants submit that the
action of the FRespondents ‘are mala fide, illegal

and with & motive bahind;

4,147 That your applicants submit | that . the

action of - the H&ﬁpomdenﬁa by which the agplicants
have been 5eprivad of their legitimate rights is

arbitrary. It is %ufther ataded that ths



10

1 - - Respondents have acted with & mala-fide intention

/
: legitimate rights.

:ﬁ action of ’.th@ Respondents . is highly =~ illegal,

Cimproper, whimsical  and  also  against  the policy

; .13 For  that, due th .the above reasons

o im in  prima facie illegéls mala—-fide, arbitrary
and without juriﬁdigtimn.‘ . ,. . '
He2d © For thatﬁ the applicanta aatisfied the
F criterion for grant of Specizl (Duty) Allmwgncg
laid down vin Office Memorandum. dated ;14"12—1983
and ' @1-12-1988 and | 22-07-2002 issued by  the
F : %mvernméﬁtl af Indias 'ﬂiniatry’ mfn Finance,
Chherefore, ‘tﬁ& ' recmgéfy o+t thes Specdal {Duty{j

! T Allowdnce in terms of impugned O0ffice Memorandum

. . . ‘, . .
conly to . deprive the applicants from  their

4nl§1 That your applicants submit that the .

narrated in  detail the action of the Reapmndent5 :

W

1f adopted by the Govafn&ent of ingia.

' ‘/4n1é] ( That in view ‘of  the facts and circum-
¥ stances 1t is-a fit case for interference by tha'.-
! - Hon' ble ‘Tribuﬁa1  to - protect | the interest of the
. Izi : .

i applicants.

i 4,171 That this application is +iled bona fide
%f are for the interest of justice. '

L

|
‘ﬁ S ~ BROUNDS FOR RELIEF @ITH LEGAL FROVISION:

i ' : '
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. 11
| n
.%, dated' i?~m7“2wwzb ig vidfativw< of the prmvia?un5
§ ?$ law amd i5 liable to be set aside and(duash@d.
ﬁ , ) .
} 5“33 ~ For  that the impugned office Memo dated
f 1??Q7—E@@2 is  contrary Ato the .deciaian of the
5 Hén'ble ﬁupramé' Court  of India &8 Wwell as  the
E ﬁwciaiﬁn rendered by é;the ﬁmn‘hfe . Bauhati High
j' Court and fhe - Hon'ble - Geﬁfral Administrative
T Tribunal.

ﬁ ﬁ}lmwance was not obtained by the applicants . by
W any fraudulent means but the Respondents .aftar
E Finding cthem  eligible, paid  the Special  (Duty)
i. ﬁlimwanca to tha-applic%nts.

f | ,

ﬁ Sud For that the order iszued in  terms of
E? impugned .U$ficw‘ Memorandum  dated  17-17-2002  is

5 ol For - that, the payment of Special (Duty)

Without "¥ollmwiﬁgv Lany established procedure of

principle of natural justice.
£ ' o

N ! N

5,41 For that, the Respondents ‘haye violatet

©the AFticla 14, 16 and 21 of the Constitution of

India.

.
H.71 For  that, the,Aactiun of  the respondents

i arbitrary, mala—-fide and discriminatory. with

J arn ill motive. :
| Ve
l.‘
k! .t
; /
i
[ / '
| a
i
j' 3
i .
TAyY -
—
Ofnpeo
S .
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S.81 _ For that, in any view of the matter the
action of the respondents are not sustainable in
the eve of law and as well as fact.

{

The - applicant Craves leave of . this
Hon'ble Tribunal o advance further grounds at
the time of hearing of this instant aphlicatimn;‘v

.
-~

b DETAILS OF REMEDIES EXHAUSTED:

That _there is, no other alternative _ and
efficacious remedy available to the applicant
Exdeptﬂ invoking the Jurisdiction of this Hon'ble

Tribunal under Section 19 of the Administrative

Tribunal Act, 1985,

7 MATTERS NOT FREVIOUSLY FILED OR
FENDING IM ANY OTHER COURT:

That the applicant %Qrthar declares that
e has. not filed,  any 'mﬁpliaationa wirit  petition

Cor  suit cin respect of the subiect matter of the

instant application hafore any other . Court,
authority, nor any Leh application, writ

petition or suit is pending before any of them.

.

g. ' RELIEF SOUGHT FOR:

Under the facts and circumstances stated

above the applicants most %ezpactfully prayed

that your Lordship may be pleased to admit this



application, call for  the records mf_ the‘ Case,
issue notices to the Reapﬁndentﬁ as to why the
relief and @ relives sought for by ™ the applicant
may not - be  granted énd after hearing the parties
aﬁd the cause or causes that may be shown vyour
Lmrdshimab may he pleased ‘fﬁm‘ direct the

Régpcnﬁehfs to give thé following relief:

8.1 That .the Hon'ble Tribunal may be pleased

to set aside and  quash the impugned

Office Memorandum No. T1/A2/2882-0dmn .,
Dated 17-07-2992 - issued by the

Respondent No. 4.
_ / ,
8.2 To  pass  any other order or orders as
tleem fit arid Rroper by the Hon ' hle

Trihunal.

&3 - Cost of the Case.
©1 ' CINTERIM ORDER FRAYED FOR:
The applicant most respectful ly prays

{Dr. interim order from this Hon'ble Tribunal that
the Hon'ble Tfibunal may be pleased to stay the
Tmpugned Office Order No. 71/2/72082~0cdmr . déted
1?“@7w2m®2 at Arnexure-R. ’

e
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1

VERIFICATION

I Shri  Kali Ram Bmko, Secretary, The
Central CFublic Works Dppartmgnu Clags—-IV Statf
Union, Guwahati Branch, Guwahativ applicant No. 2

aa

of - this 'applimation and  also. avthorized to wign
this vérificatimn Lon behalf of  other applitants
/members  of  the ﬁsaaaiatimn/Unimn‘ and verify the

statements macle in fh@ accompanying | application

Y i

‘/

Quﬂg arg true tm my . anwledge. and those made in
paragraphs (fyf LK LK‘\ . are being matters of
records  are tru@ to information derived therefrom
which I believe +to be true and vthég@ made . in
p&régraph 5 are true  to  my lﬁgai adyita and rest
. ,
are my humble submissions before this Hon 'ble
Tribunal. - I 'vhave\ riot suppressed any material
facts. o -
~ . 1 ) ’ N :

And _I .ﬁzgn thiﬁ vefificatimn today on

thisg the?@\ day of August 2002 at Guwahati.

c KJA \Q\W @om

Brarck Secreiqry
Declar ant@,p, W D, Class-1V Staff Union
Guwabati Branch, Guwahati-2] -

/
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S/Shri

7o
2.
3.
4.

5.

6.
7o
9.
10,
117,
12,
73,
14.
75.
16,
17.
16,
29,

27.

JG .
37

Mo S, 411,

By Nuth

D.C. ¥edni

#2.C Das -

D.C. Das

D.Kk. Boreh
K.C.Dds

L.B. Hukhia
Ratneswer Das
Smtoe Hoke Tiwari
Ujjal Das

Ban jit Dag

HaK. Dus

K.X. Das

A4e£. Sharme

Smto Luwhi Rani Hussain
Sut, Sumitra Setkia
JLopro

D.E. Nath

20. M., Samed £l
21 Srl kK. Aitat b
22¢ Sri J.bas

23. 8Sri D,Horo
24. Sri P,Pore
25

drs.lebalq Chakraborty
S5 Chubin Cheticyart
SryoSu gttt Roy Choudrury

£

SriJoy Singh
Srt Nungy Haov

28, Sri Dabul Ropi Iecs

29« Sri Dipankar Paul

SO0 ar YUl e L Chanrvocriy

4,'570 Sri od ged Dys

J2¢ b At Lare Dugt . (
J3e  Eri Juwner e ] 20 Zag

Jde  Sri L1ty Das

J5. Sri S jed Buriarn

Jde  SPi Ben jenin Jdengmed

39 Sri HoPir i an

40 Srt &, 401

41 arlo et i sty )

VPN A D Cree L | ]K‘\'\'/"

d3e Sri Bizlar g Lot -\; , 4
Ao Sre WL i ’

P



A o't Ghawwaa b Seranre

Jo Srl o Ludsingh o it )
47 Sri Dipu Dus '

4. " ori Prunesh vas

49, ori Jdurcndra letn Hpyah

50. ri g.C.Nuiato
51. Sri Meheswar Huro
:Je.o ‘S’.i b.:s.ud-:i

53. ori g.C.ialita
94,  Ori d.n.oes
55. ori Uzel Dus
56. Sri Afej Ali.
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SR : Tl avarnment of JIndia :
o e v Offlce of Chiof Engincor(hiy) :dy
\ 70 T Contral publbe Woxks Dopartmont

Ay Shillong-03. o
! /)([ -"J : Datod, L7.7,200
- 0. , A . _'

. . k‘; }J'/ . ".\
SRR OFFICE MEMORANDN

SRt d = :

Subjﬂct;» S.DVAL for Clvilian Zoployeas to the Cantral dbvt.
Sexviing in tho statg and Union Torritoryes of
North £astorn Reglon 1/c Sikkim,

b

' Tho undorsiqgned is directed to refor to SB/ACC~T -
lottor No,55(13) /E~11 SD/yACC—-I/7.002/J.855 datod 9,7,02 and
SE/NCC-TT 1uttnr-No.3(I)'ACC~II/2002/59U dated 2),6,02 on
thoe above subjoct snd to say thut,tho.cnno has boon sxnminal
% par Instruetlons contadnod 4n M{o Financa, Doptt, of 7
Lxpundituyo O.M.Ho.ll(S)/9$«E.II(D datcd:l%.l.Qﬁ, No.LlL(5)/
97-L LI1(B) datod 29.5,02, 1/o Urban Dov. & v, A, O.M.No. OGO/
DAL/N8L /02 datad 6:6,02 and found that grous 1ct ip) and W, ¢,

enployaas of M, nogion“drﬁﬂﬁ§§:§ﬁflﬂfﬁaff5j§bhfiffdHﬁﬁﬁtivo'
“of ' ' {¥om outsidelhy

OL"boind”poﬂtodftbmH.Efﬂmtﬂhu _outyf :ﬂgggpn_nﬁ“LHUY'dQ‘
not fulfill tho condd tions s UApUY TV b In M/07 i Mahca Do, }'
Aatod™ 271796 =l et

Bk P e . e mi—

2. Tha Graup a1 1 including JE, 6, ang Steno Grado-g
belonglng to outslde N, 1, Roglon appointed and On thofx fyut-
appointmmwts‘postod In M, e Reglon. aftoey seloclion through |
dlrect racrultment based on tho recrultment mado on all Indis
busls and having a comnon/centralisod senforitly 1ist and /)L
India transfoy Liability and Posted in N, g, Roglon promotad -

as "LE, AL, 05 o StQQQ_QﬁqﬂQ:l_inuﬂ.E. Roeglon aru not antit) g
Lo SDA ag thoy  3r e not ¢y )

ansfered out of {he Ruglon anmd they /
caro contlinudng fn the Reglon., Thase Catogorfos L,q, AL, T,

U5 "and Steno grade.rt who "are only postoed Lo MoE. Raglon on v !
transfor from outsido tha Reglon irrespective of thoy arae

being posted on thelr own villingness op not aro entit)gd to
S.D, A, . ‘ S ————l

3. NS Such, all casop of 5.0/, nny 1o rogu)atod
slafctly in accordance with thae Instructions contalnod in
abova lettory reflenred to above and 1hg
“oh account of SN to frnoliqibla
should bg recoveroed imnodiatcly.

’

tho-
amount, already padd
porsons aftgyp v 10,2004
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Sti Dipankar Sengupta
Scientiet-
Emplovee Code M, 2709

Ms, Kavitn Mazumdnr
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CIVIL APPEAL NE, K208 - 8213

(Arising ont of SLIP Nos. 12450 - A5192)

Union of Indiy & Others Appelinnis

~VCrsus -

Cicolopical SWIVEY of Tnia = Respondan s o
Employees! Assocition &, Others, _ '
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L

* Delay condongg : ' ‘
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